13.31 hrs.

Title: Further discussion on the motion regarding expressing anguish and deep sense of grief over the incidents of killing of innocent
persons in Jammu and Kashmir and urging to appoint commission of inquiry.
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"That this House expresses its anguish and deep sense of grief over the incidents of killing of innocent
persons including pilgrims of Amarnath Yatra in Jammu and Kashmir and urges upon the Government to
appoint a Commission of Inquiry headed by a sitting Judge of a High Court to inquire into the matter with
specific terms of reference to go into the aspect of security lapses, if any, and to report within three
months from the date of its appointment."
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1. Whether there has been any security lapse or dereliction of duty on the part of any Government functionary
which made the militant act feasible or facilitated it in any manner.

2. In the event of suggesting security lapse, whether responsibility can be fixed and apportioned among the
concerned Government functionaries and to make recommendations in this respect.

3. Whether the magnitude of casualty could have been contained after the initial burst of firing on the camp
dwellers.

SHRI MANI SHANKAR AIYAR (MAYILADUTURAI): May | ask you a question?

SHRI L.K. ADVANI: No, please. | am not yielding.
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"That the Pakistan Foreign Ministry spokesman, Shri Riaz Mohammad Khan, says, his country condemns
the killings of civilians in Kashmir."



Regarding the incidents on the 15t and 2™ August, he says:

"The possibility of involvement of the Indian forces in the attack cannot be ruled out."

It is not only limited to this. The Pakistan Television News in English on 2" August at 6.30 p.m. also said:
"The Indian troops and their agents in Occupied Kashmir have killed 86 people in different attacks."

Kashmir Media Service reports that Indian armed agents raided Kandal village in Banihal area in Doda district killing
12 people. It is not that merely pilgrims were killed. @& == it @ & v 2, 3 3= gor # s 7w €| The initial reports do
not rule out the possibility of killings resulting from firing by the Indian forces. On 3™ August, the Pakistan Television
News in Urdu at 2.30 p.m. said:

"Puppet Chief Minister - mind you - has organised this massacre in order to frustrate the offer of Hizbul
Mujhadeen to hold talks with Indian authorities to bring about peace in the area. "

| am not able to verify this. | would like to verify from the Zee T.V also. | doubt it because | know Mufti Mohammad
Sayeed. gxfl Agwe ot & ar # ft g &A1 7 He1l SER T 5 T8 Brew geen St 7 @ 211 do not believe he
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SHRI ADHIR CHOWDHARY (BERHAMPORE, WEST BENGAL): That is why a judicial inquiry is
required....(Interruptions) Kashmir has got the highest concentration of the Army in the world. What is the death
ratio between the militants and the security personnel?

SHRI L.K. ADVANI: | am not yielding because | am not making any allegation. | am merely saying that | agree with
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MR. SPEAKER: Shri Chowdhary, please take your seat.
...(Interruptions)

SHRI L.K. ADVANI: | am not yielding.

MR. SPEAKER: Shri Chowdhary, this is too much. He is not yielding. Why are you interrupting him?
...(Interruptions)

SHRI MANI SHANKAR AIYAR : | think the hon. Minister referred to Shrimati Indira Gandhi's death. The whole of the
SPG was formed after that. What do you mean by saying : "We will not inquire into that?"...(Interruptions) We took a
very specific decision....(Interruptions)

MR. SPEAKER: Let him complete his reply. What is this? If any clarifications are there, after his reply you can seek
and not now.

...(Interruptions)

SHRI MANI SHANKAR AIYAR : What he is saying is wrong.
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Security was not one of the terms of reference nor the 25 recommendations that he has made has anything to do
with security. They are dealing with arrangements for the pilgrims because it was in the context of the natural
calamities. It is in that context. It is with me. s freiRét & Wwhw € They are in the context of the earlier Yatra. s+
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MR. SPEAKER: Nothing should go on record except the reply of the Minister.
(Interruptions) *
SHRI L.K. ADVANI:

"If anything goes on in Jammu and Kashmir, | do not understand why is there a feeling
among a section of the population to talk in a hushed tone or to talk less or to keep
quiet.”
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wr-Fee 8 g At gm, gevr @i 78l fv oft wig @@ We are trying to suppress; we are trying to speak in a
hushed tone; and we are trying to raise security issues in every matter. No. We are not. We have been frank.
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was responded to by the Govenment on the 28" of July, then the Core Commander of the Core Group of USQ,
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"There is definitely a design behind the killings at Pahalgam."
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SHRI PRIYA RANJAN DASMUNSI (RAIGANJ): Mr. Speaker, Sir, | have heard the reply of the hon. Minister of
Home Affairs with respect and rapt attention. The mover of the Motion, that is, myself and the entire Congress
Party, had been accused of many charges yesterday by various sections of the ruling Alliance and marginally by
some Members of the Opposition also.

I am not here to level charges and counter-charges. | have not heard Shri Advani's reply. | have heard the reply of
the Minister of Home Affairs of the constitutionally-elected Union Government. | have read history a little but not
as much as the Union Minister of Home Affairs has read. In spite of aggressive campaign of mischief, distrust,
mistrust and lies of Goebbels, Stalin was not shaken. But | find today that the campaign launched by the Pakistani
terrorists has shaken the Home Minister of the Union of India and he would not respond to a challenge. | am very
sorry to say this.

Several Members did say yesterday a few things. | will not go by names. What the Union Home Minister did say
just now is totally in contradiction to his statement that he made the other day while replying to the debate on
atrocities on the minorities. The Union Minister of Home Affairs did say just now that he cannot clean up the
mishandling of the past, mismanagement of the past and follies of the past within two years. The Prime Minister
and the Home Minister have been reiterating it for the last so many months. In Lahore, the Prime Minister said
that the basis of talks with Pakistan was the Simla Agreement which was signed by Shrimati Gandhi. Was it a
blunder? If so, say so. It is the same Home Minister and the Prime Minister who said in the House in the context
of autonomy Resolution: "We cannot go back to pre-1953 situation. We cannot question and go back to the Indira
Gandhi-Sheikh Abdullah Accord.” Was it a folly? If so, say so with confidence, guts, courage and conviction. It is



the same Minister of Home Affairs who said two days back in the House that the partition of India on the basis of
religion done by Pakistan might be wrong. But what Gandhi did, at that point of time was absolutely correct. Was
it a folly? Why are you talking in two tunes within 48 hours? Therefore, | feel that as Shri L.K. Advani of the BJP,
you are totally perfect but as Union Home Minister under the Constitution of India, you are confused and your
inefficiency and incompetence have led the situation like this.

14.00 hrs.

Mr. Speaker Sir, you may accuse the Congress for anything. Well for the last fifty years, we might have done
anything. If you talk of communal harmony, what could you do more than offering Mahatama Gandhi? If you talk
about the integrity of the country and to continue to sing the song 'Punjab Sindh Gujarat Maratha’, to sing the
song, and to ring that bell 'Punjab Sindh Gujarat Maratha’, what could you do but to offer Mrs. Gandhi? What could
you do more to keep the unity of the nation, than to offer Rajiv Gandhi in Sriperumbadur? When you go to Shanti
Vana, s s wrorene gv st & @t Jorar geir T Y AT At @ [ 6 IRT 1 Y% DY 7@l 97 AfRT ¥ 9% ard & al g &
1@ e @ W o 1 ReT gy @t 9@ sy vy s § at g & @ aften @ q¥ fegearT &1 Rear g9 a7y w@/ g8 g el B
div 4 21 71 & waar § 47 These are not the talks and emotions, these are realities of history. If you want to change
it, you can change it, but do not try to confuse the country on the context of the given situation of Kashmir.

I would like to reiterate, Mr. Speaker Sir, on behalf of the Congress Party that to restore peace and to find solution
in Kashmir, risking everything, we are second to none to stand by the Government and to support the Government.
But it has to become transparent and spell out how they would like to handle it. It is their Government and not our
Government. They should search the hearts of their own members of the BJP as to what they are talking about. |
am not saying it.

Prof. Vijay Kumar Malhotra charged me yesterday that | brought the Motion under Rule 184 with a view to divide
the Govemment and pull down the Government. No, we know our strength. When Shri Atal Bihari Vajpayee, the
senior leader of this country, the respected Prime Minister and the most dignified and respected parliamentarian
of this country brought the Adjournment Motion on Amarnath massacre on national calamity, was that aimed to
pull down the Government? That Government also was not very strong Government. He also pointed out the
callousness of the Government. He said, "What else can | do sitting in the Opposition, except to express the
concern of the people?" What about a massacre of this magnitude?

Sir, we are a matured democracy of fifty years. Prime Minister after Prime Minister were changed by the people.
Parliament took different dimensions year after year, yet the people of this country say 'Long live Democracy,
Long live India". Now, we find a shelter, ‘we cannot do much, Pakistan TV is talking." Hon. Home Minister just now
concede that apparently he feels that there was no security lapse. If he feels apparently that there was no security
lapse, what gives him the trouble to accept the judicial enquiry?

Judicial Enquiry — when it was in terms of Shah Commission to bring Mrs. Gandhi into the dock, it was justified.
That was the demand of the people. It was the Congress Government, which was never afraid of that. Pandit
Nehru appointed a judicial enquiry into the allegations against Pratap Singh Kairon in Punjab. Grover
Commission is welcome. favia gar #cgtar off @d & & @HlerT & BT Fa1 &7 81 G J$T BrIsT S9! §oiT 4 aar 6T g/

It is the same Government, in another kind of massacre limited to a family of Grahm Staines in Orissa, appointed
a judicial enquiry in January after assuming the office. Who says, ‘the judicial enquiry takes long time?' If the
Government is strong, gives the time frame and cooperate with the Enquiry, it comes out with the report. Did
Wadhwa Commission not come out with a report in three months? Is it not a fact? Let my friends from BJP say
that Wadhwa Commission gave them strength to go to the people to tell them that they should not blame their
party, they were not involved. Wadhwa Commission brought it so. Am | telling wrong? Before the Wadhwa
Commission, the report of the National Commission on Minorities -- the report is with me -- accused their party
and Dara Singh's involvement in that case. Immediately, the Chairman of the Commission said, "I stop my work
now because the Government of India has ordered an enquiry into the Manoharpur Tragedy by the Supreme Court
Judge, Shri D.P. Wadhwa — Report is stopped.”

Shri D.P. Wadhwa came out and said, 'The Government has to do this and that and | find that Dara Singh was not
associated in the organisation.’ This truth helps him. But the truth that | want to bring for Kashmir, which will not
blame CRPF constables, might expose the utter failure of the Home Ministry, total non-communication between
PMO and HMO, between RMO and CMO. It would save the nation. It would save the morale of the people and
strengthen the hands of no less than the Prime Minister. He is not realising what | am talking about. It was a
lapse. | thought that the Home Minister, who talk often about the legacy of Sardar Patel in the House, would come
and say, ‘Look, these are the lapses. | have booked so and so." He cannot say so because the pin will be there.



Mr. Speaker, Sir, the tragedy of the pilgnms cannot be compensated but at least the people could have known the
truth. | am hearing the debate since yesterday and the entire Parliament, which passed the Commission of Inquiry
Act in 1952, which responded to judicial inquiry in various capacities of the State Governments, and which is an
architect of making this legislation, is now afraid to face its own legislation. For what? It is because Pakistan is
campaigning. We are a matured democracy of 50 years of Republic. Suppose you do not go with my Motion, can
you prevent the media from writing, can you prevent the electronic media from campaigning? We know about
Pakistan's design. We know about their gossips when something goes right or wrong. When Mrs. Gandhi was the
Prime Minister, we know what Mrs. Bhutto used to say. When Shri Rajiv Gandhi was the Prime Minister, we know
what Pakistan used to say. When there was a killing during "Dussehra’, their TV used to say, 'Our people killed

our people".

Now, the Home Minister of India is giving only one logic. His entire argument today is that he has gathered that so
and so have said in Pakistan Television. |, as a citizen of India, demand one thing from the Home Minister. If | am
a member of the pilgrim family, | am not bothered about what Pakistan TV is telling, | am more concermed with
what the Home Minister of India is explaining to me as a citizen, what was the security lapse.

You want to say, "The people of India, the pilgrims, who are a part of the people, the journey to Amarnath is a
ritual of a Hindu religion, and the response of the Government will come in detail, but | cannot tell you the truth as
to why the pilgrims had been killed. Gentlemen, please listen from the temple and the mosque, and Pakistan TV
is saying that.' Is it the answer from a matured democracy comparing Pakistan, whose democracy is controlled by
the Army's gun? Our democracy is controlled by the people's desire. That is why, Shrimati Indira Gandhi, Nehru,
Rajiv Gandhi, V.P. Singh, Morarji sat as the Prime Minister and Shri Atal Bihari Vajpayee is sitting as the Prime
Minsiter today. You are saying, "We cannot do it simply because Pakistan TV is doing." Then, you yourself are
insulting the security forces. You are giving a pre-judged message, | know, you are involved, a part of you are
involved. | cannot book you because Pakistan is campaigning.’ Here you say, ‘No security lapse'. If there is no
security lapse, what is the fear in appointing a judicial commission? You yourself are confused, Mr. Home
Minister. ...(Interruptions)

Mr. Speaker, Sir, | have the great advantage of the presence of the hon. Prime Minister here today. Hizbul or no
Hizbul, Hurriyat or no Hurriyat, is not the issue of the debate. None of my questions has been answered by Shri
Advani today. | said that the date of Amarnath Yatra was known to the Government. In the surcharged atmosphere,
the atmosphere is developing everyday. Releasing Hurriyat and disappointment of Shri Farooq Abdullah; dialogue
process with Hurriyat and a message from Hizbul and anger of Lashkar-i-Toiba - did you plan the threat
perception in a co-ordinated fashion with the Jammu and Kashmir Government, with the para-military forces, and
with the Army? Now;, you are talking that Lt. Gen. J. Mukherjee is the Convenor of the Committee, so and so
including DMO of Anantnag.

In Anantnag, the massacre took place. The DM is involved to find out how the massacre took
place....(Interruptions) Does it enhance your credibility as the Union Home Minister? Does it give you the respect
and the conviction of the people in such a serious matter? | wonder. How are you responding? You did not answer
that question. | did ask you another question. Did you receive Intelligence report of the threat perception in the
entire route in advance? Did you ensure that all the Langars are protected? You did not answer that. You did not
answer this question also. What was your communication channel? It is because you replied in the House in the
first day spft @@ get war 78 & & st aer off a1 &I syt s gar & & @t FAT gHH) gar WA Ma P AR B gaAr @A/ 9B T
gar & & & o9 ge 5@ d-yar g W & @ weT @ @ g ar # ganr @& g 81 #9 at rrwT @t arr 78 @ If Congress
should have demanded that unless Shri Advani resigns, we would not allow the House to continue, you could
have said that Congress is trying to score political points. We did not do so. We know our responsibility, what
difficult times we are facing and how the situation in Kashmir is developing.

We only wanted to know the truth. Let the truth come up after six months. It does not matter. Let the truth come
after nine months. | said yesterday also. Let the truth be in camera. Let the future Government, future officials,
future Home Ministers, future Prime Ministers or the present Prime Minister also get the truth as to what are all
our basic lapses. You feel it is not necessary because it will demoralise the security forces. | say, no. The security
forces will know that if anybody is to be demoralised in this judicial probe, Mr. Home Minister, it will demoralise
you. You do not want to expose yourself, your incompetence, your inefficiency, your lack of perception, your lack
of vision and your lack of dynamism to understand in a greater height the problem of Kashmir vis-a-vis Amamath
Yatra. That is why, you want to take the plea that the security forces will be demoralised. When a commander gets
demoralised on seeing the Pakistan's TV campaign, being the Home Minister, how can you add new morale to the
security forces? | do not understand this.



Therefore, Mr. Speaker, Sir, our demand was not to score political points. But as per the established law of the
land and the traditional convention of this country, a major incident like this should be looked into more
objectively by a judicial probe. | can understand Graham Staines massacre and the massacre in Kashmir are two
different matters. The only difference is, Orissa is not bordered with Pakistan whereas Jammu and Kashmir is
bordered with Pakistan. You give the message to the country by your speech today that if something goes wrong
even by the security forces, Kashmir police, by a constable of Kashmir police or even a woman lodges a
complaint against him and if somebody demands a judicial inquiry, you will say, do not do it; Pakistan TV will
campaign in a different way. We have such a weak democracy that we cannot absorb the shock of Pakistan's
campaign. What a sorry state of affairs? Today, in this Parliament, | feel pity for the Home Minister.

Therefore, Mr. Speaker, Sir, the entire Opposition had said that the lapses were there. The entire Opposition is
unanimous about the incompetence, inefficiency of the Government. Yes, there are differences of perceptions.
The CPI (M) has said that the judicial inquiry takes delay. This is his observation. But Shri Somnath Chatterjee
you know better when we lost the power in West Bengal, you thought to find our mistakes through three Inquiry
Commissions. You appointed the Chakraborty Commission, the Sharma Commission and the Basu Commission.
Maybe, they did not bring the truth whether it was right or wrong.

SHRI SOMNATH CHATTERJEE (BOLPUR): It is a diversion.

SHRI PRIYA RANJAN DASMUNSI : It is not a diversion. Why are you saying it is a diversion? It is my right to
reply to their views. But you may feel it may take a long time and it will delay. But | give you an example. It is not
delayed. If the Government is determined to get the truth within a timeframe, it can get the truth. The example is
Wadhwa Commission. Did it take time? If you feel Judicial Inquiry has no purpose, then let us wind up the
Liberhan Commission which is appointed to unearth the truth behind the Babri Masjid demolition.

MR. SPEAKER: Your time is up.

SHRI PRIYA RANJAN DASMUNSI : | will take another two minutes. What is the point of Liberhan Commission?
Let us wind up. Let us make a Resolution that no truth will come and it will be delayed. So, let us wind it up. Why
are the Inquiry Commission'’s reports not helping because sometimes the Government lacks confidence, courage
and conviction to respond? You take Sri Krishna Commission's Report. Yes, it is not the fault of the Sri Krishna
Commission. They brought the truth. It is the fault of the Government of the day, be it my Party or your Party who
lacks the courage and conviction to act according to the recommendation. We are weak. The people are not weak.
We try to manoeuvre and manipulate ourselves and blame the Commission’s Report.

Therefore, | think the demand for a judicial inquiry or commission is a justified thing. We do not want to create a
situation by dividing the mind and mood of the Opposition. But | think the entire Opposition is unanimous on one
point, that the Government lacks perception.

Even if | have heard perfectly the speech of Shri Sudip Bandyopadhyay of the Trinamool Congress Party, the
Government has to concede that something is wrong in security. . ...(Interruptions)

Please do not shout. Try to respect the speeches. You may shout like this. What can | do? | cannot compete with
your shouting.

| do not want to quote what Shri what Shri George Fernandes said. But it was reported in The Indian Express:
3R I g did H H7c gl € € @icfl €] gidl dl d il 7€l 37 Hehd ol
He pointed out a place. You discussed all those things. Shri Madan Lal Khurana had expressed his views outside.

Shri Vijay Malhotra is worried. He need not worry. We are not going to break them. In their own interest if they
decide to resign from their party, then it is not our fault.

MR. SPEAKER: Shri Dasmunsi, you have already said it.

SHRI PRIYA RANJAN DASMUNSI : | request, Mr. Home Minister, therefore - Mr. Home Minister, not Advaniji --
once again, ‘once again' — please see that the lapses are dealt not politically, by Congress or CPI (M) or any
party; lapses should be dealt by an objective inquiry, no less than a judicial inquiry.

| would have been grateful to the Prime Minister and the Home Minister if they had, without waiting for our
Motion, come to the House and told us, "We are strong enough in the country in the matter of Kashmir, when the



entire Parliament is united we do not mind to appoint a judicial inquiry; here is the inquiry." It would have
enhanced their credibility. They did not say that. Why? | will explain.

Therefore, | do not insist that we should demand a Division because | do not want to divide the ranks of the
Opposition in response to the Motion. But | want action from the Government, till the time is over, Pray, respond to
the Motion, bring the probe, judiciously, in the interest of not only today and for the future and govern the country
in terms of the national governance policy that you have claimed. And, do not blame the Congress Party; do not
play double standards.

MR. SPEAKER: Kumari Mayawati wanted to seek some clarifications. ...(Interruptions)
&7 @ maer (Fict =@ld) @ Redl & fi7 gov frg av & g7 F1 goir?
MR. SPEAKER: Shri Khurana, please.

...(Interruptions)
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.. (Interruptions)

MR. SPEAKER: Madam, please understand that this is not the stage to seek clarifications because you had
already participated in the debate.

...(Interruptions)

SHRI SOMNATH CHATTERJEE : She just wants to inquire about some points. It is an important matter.
...(Interruptions)

MR. SPEAKER: You had raised your points yesterday also.

FHIA ArATEad? (3FHaANYR) © T TS Al H 9@ AT # AT TE T ot H Bael Vb Redve Bl aEdl § v e 4/

MR. SPEAKER: Kumari Mayawati, please.
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MR. SPEAKER: | shall now put the motion moved by Shri Priya Ranjan Dasmunsi to the vote of the House.
The question is:

"That this House expresses its anguish and deep sense of grief over the incidents of killing of innocent
persons including pilgrims of Amamath Yatra in Jammu and Kashmir and urges upon the Government
to appoint a Commission of Inquiry headed by a sitting Judge of a High Court to inquire into the matter
with specific terms of reference to go into the aspect of security lapses, if any, and to report within three
months from the date of its appointment. "

The motion was negatived.



